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IM TRE WEVTPAL AUMINISTRATIVE TRIEUNAL, JAIPUP EENCH,

JAIPUR,

Q.z, Mo, 53/93 ‘ Date of Jecision: 23.3.94
SUBQDH CHANDPEA : Applicant.

VERSUS '
IS OF INMDIA 3 Respondents.
firs M.1l, Mizghra : counzel for the abplicant.
Mr. Manish Bhandari : <~ouncgel for the respondesnts.
CORAM:

Hon'hles NMr, Justice Lo, Mehta, Vige-Thailrman

DEP HTM'EBLE IMF, JUSTICE L.L. NEHTA, ViZE-CHAIPMAN:

ard the Earnﬁl counsel for the partise, Perused

the records.

2.  The applicant expired on 1.7.1979. The mothzr of
the aprlicant moved an application (Annexure A-2) for
giving compassionate aprointinent to her son on the date,
rot known even to the aprlicant, Howevsr, it zeems that it
might have been moved csome time in 1986 or prior to that as
from the pzrusal of the Annexure A=3, it iz clear that the
applicant was informed that under the rules, apprintment to
Suboﬂh Chsndra on compaszsionate grounds cannat Lhe given,
Thiz information was given on 6.1.87. The lzarned coun:zel
for the appli-ant further sukmits that he submitted the
arplication again on 1%,2,922 through her mother which was
also not accoepted,

3. The applicant hecame major in th° vear 1981 and the

employee died in 12970, His application was rejected in Jan,2
and this application has keen £filed on 16.7.92. Thus, it is
hopeleszsely time-karred and apart from that, after the

Judgment of the Hon'ble Supreme Court in LIC of Iniiz's case

(o7 1994(2) 57 1583), noc cacse of th: applicant survives aven
on merits,
4, In the result, the 0.2, iz resjected, with no order

as to oosts,




